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INTRODUCTION 

I, the Chairman of the Estimates Committee having- been authorised by 
the Committee to submit the Report on their behalf, present this Twenty-
Fourth Report on action taken by Government on the recommendations 
contained in the Fourteenth Report of the Estimates Committee (Sixth 
Lok Sabha) on the Ministry of Industry-Handloom and Powerloom In-
dustries-Part II-Powerloom Industry. 

2. The Fourteenth Roport was presented to Lok Sabha on 28 March. 
1978. Government furnished their replies indicating action taken on the 
recommendations contained in that Report on 28 October, 1978. The 
replies were examined by the Study Group 'J' of Estimates Committee 
(1978-79) at their sitting held on 15 December, 1978. The draft Report 
was adopted by the Estimates Committee (1978-79) on 18 December, 1978. 

3. The Report has been divided into the following Chapters:-
I. Report. 

II. Recommendations which have Ibeen accepted by Government. 
III. Recommendations which the Committee do not desire'to pursue 

in view of Government's replies. 
IV. 'Recommendations in respect of whkh replies of Government have 

not been accepted by the Committee. 
V. Recommendations in respect of which final replies of Govern-

ment are still awaited. 

4. An analysis of action taken by Government on the recommendallons 
contained in the 14th Report of the Estimates Committee is given in 
Appendix II. It would be observed therefrom that out of 23 recommen-
dations made in the Report, 16 recommendations i.e. 69.6 per cent have 
been accepted by Government and the Committee do not desire to pursue 
5 recommendations i.e. 21.7 per cent in view of Government's replies. 
Final reply of Government in respect of 2 recommendations i.t!. 8.7 per 
cent is still awaited. 

NEW DELHI; 

,December 20, 1978. 
Agrahayana 29, 1900 (Saka) 

SA TYENDRA NARAYAN STNHA4 

Clwirman, 

Estimates Committee. 



CHAPTER I 

REPORT 

1.1.. This R~port of the Committee deals with the action taken by 
Government on tbe recommendations contained in the 14th Report (Sixth 
Lot Sabba) on the Ministry of Industry-Handlooms and Powerloom In-
dustries-Part II-Powerloom Industry-which was presented to !..ok. 
Sabba on the 28 March, 19718. 

1.2. Action taken notes have been received in respect of all the 23 re-
commendations contained in the Report. 

1.3. The action taken notes on the recommendations/observations 
contained in the ReJX)rt have been categorised as folJows:-

I. Recommendations/Observations that have been accepted by 
Government: 
S1. Nos. 3, 4, 7, 8, 9 •. ]0, 11, 13, 14, 16, 17; 18; 19; 20; 22 
and 23 (Chapter m. 

II. Recommendations/Ob&ervations which the Committee do not 
desire to pursue in vJew oftbe Government's replies: 
S1. Nos. 1, 2, 6, 12 and 21 (Chapter III). 

III. Recommendations/Observations in respect of which replies 
have not been accepted by the Committee (Chapter IV). 

NIl. 
IV. Recommendations/Observations in respect of which final replies 

of Government are still awaited. . 
SI. Nos.S and 15 (Chapter V). 

1.4. The Committee will now deal with the action taken by the Gov-
ernment on some of these recommendations/observations. 

Census of Powerlooms. 

Recommendation No. 2 (Paras 1.19 and 1.20) 

1.5 The Committee were unable to appreciate the reasons why it was 
not possible for Government to collect and maintain all the relevant infor-
mation regarding location, ownership, installed capacity etc. in respect of 
the powerloom industry when every powerloom owner was statutorily 
required to obtain permit from the Textile Commissioner for acquisition 
and installation of powerlooms and electric connections. This, in the view 
of the Committee was a sad commentary on the functioning of the office 
of the Textile Commissioner. The Committee had recommended that 
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Government might immediately conduct a census of all the powerlooms in 
the country, whether authorised or unauthorised in which all the relevant 
information should be collected., Iost;tu1ie .. al, arrangements should be made 
to keep these statistics up-to-date so as to provide firm and reliable data 
for decision making. 

1.6 The Ministry of Industry (Department of Industrial Development) 
have in their reply (October, 1978) stated that "The basic data in respect 
of authorised powedooms is available with the Textile Commissioner. How-
ever, information in respect of unauthorised Powerlooms is not available for 
obvious reasons. Since under the new policy existing unauthorised power-
looms are being regularised it is hoped that upto date information would 
be available with the Textile Commissioner after the process of regularisation 
is completed. The recommendations that an immediate census of power-
looms in the country should be conducted will be taken up for consideration 
by the Government after the process of regularisation of existing unautho-
rised powerlooms is completed as envisaged under the new Textile Policy." 

1.7 TIle Committee Dote that Government would consider the questillr 
of condbcting a census of powerloolll8 inille c()Ulltry after the process ot 
replarisation of existing UDBUtborised powerlooms is completed as envisag-

ed UDder the aew Teldile Poky. Tbey bepe that die cellSUS of powerlooms 
would be ~ without a.oldable delay, 

Gtowtla of Powerlooms during Five Year PIaas RetommendaClon No, 3 
(PI11'II 1-.25). 

1.8 The Committee had noted that only a meagre amount was provided 
in all the Five Year Plans and three Annual Plans for the development of 
powerloom industry and not even 50 per cent of that amount was actually 
spent. while there was a great need for the development of the power-
loom industry on sound lines by providing adequate processing facilities 
and technical assistanCe etc., the meagre amounts provided were not utilised 
for the purpose for which these were meant but were diverted to other 
items. The Committee expressed the hope that at least now, Government 
would ensure that the provisions made for the powerloom industry would 
be fully utilised and necessary facilities for the working of the industry pro-
vided. The Committee recommended that Government should in the first 
instance identify the facilities to be provided in the order of importance 
and requirements and then formulate a time-bound programme for provid-
ing these facilities. 

1.9 In their reply (October 1978) the Ministry of Industry (Depart-
ment of Industrial Development) have stated that "The new textile policy 
of Govemment lays down that Government would· encourage the power-
looms in the decentralised sector to compete effectively with mills. FOr this 
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purpose, reasonable facilities would be made available as would be required 
to make them run on sound and efficient lines. In the light of this, Govern-
ment would be initiating necessary follow-up action very soon." 

1.tO. The CommIttee DOte that according to the new textile policy 
Govemmeat would encourage the powerlooms in the declmtrallsed sedor to 
complete effectively with mills &lid GovenuneDt propose to initiate neces-

sary follow-up artion very SOOD to make available reISOlI3ble facHldes to the 
powerlooms so as to enable these powerlooms to rUD on !!IOund and efRclent 
lines. The Committee recommend that Govemment should draw up the 
programme of foDow-up action expeditiously and inform them of the details 
of the programmes. 

Comprehensive study of Powerloom Industry-Recommendation No. 4 
(Para 1.31), No.5 (Para 1.44) and No. 15 (Para 3.27) 

1.11 The Committee had noted that after the submission of the report 
by the Powerlooms !Enquiry Committee in 1964, no comprehensive study 
of the role and functions of the Powerloom Industry had been made. The 
Committee felt that in view of the important role that the powerloom indus-
ry had to play in meeting the clothing needs of the country and also the 
various problems being faced by the Industry, it was necessary that a com-
prehensive study of the powerloom industry might be made at an early 
date. 

1.12 The Committee had also recommended (Para 1.44) the setting up 
of an All India Powerloom Board to regulate the working of powerloom 
industry on health lines and the desirability of examining the question of 
reserving items of production for powerloom industry (Para 3.27). 

1.13. In their reply (October, 1978), the Ministry of Industry (Depart-
ment of Industrial Development) have stated that "the recommendation of 
the Estimates Committee for a comprehensive study of the powerloom in-
dustry is accepted, in principle." 'Regarding the All India Powerloom 
Board and the reservation of items for powerloom sector, it has been stated 
that these issues will be examined during the comprehensive study of the 
powerloom industry. 

1.14. Since important issues liKe the setting up of an All India Powe .... 
loom Board and the reservation of certain items of production for power-
loom sector are linked with the cOlllpl'ehensive study of the powerloom 
industry, as recommended by the Committee and accepted in principle by 
the Govunment, the Committee would like that the study of the role and 
functions of the powerloom industry should be completed expeditiously and 
follow ... p action .fakea without loss of time. 
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Growth 01. Uaautborised powe~mlllellClatioa No. 13 
(P .. 3.1') 

1.15 The Committee desired tbe Central Government to impress upon 
the State GOVCl'llD1cots and other State Agencies the need to activise their 
enforcement machineriCi to keep a constant vigil on powerlooms and to 
take all measures to check the growth of unauthorised powerlooms. The· 
Committee felt that by more active involvement of State Agencies, excise 
authorities and the staff of the State Electricity Boards, it should be possible 
to check the spread of the unauthorised powerlooms. 

1.16 In their reply (October, 1978) the Ministry of Industry (Depart: 
ment of Industrial Development) have stated that "Necessary action in this 
regard will be initiated and state Governments will be addressed to enforce 
these regulations strictly." ...... .. .. .. .... .. .... •.••. • •.••••• 

1.17. The Committee DOte that Government propose to address State 
GOVerDmeDfs to impress upon them the need to activise tbeir enforcement 
machineries to keep a constant vlgiI 011 the powerlOOJ1lS aDd take ~II 
measures to cbeck the growth of unauthorised powerioolDS. 1be Committee 
would like to be apprised of the iD*uctionli that will be issued to the State 
Governments in this regard. 

Jmplementatiou of Recommendations 

1.18 The Committee would like to emphasise that they attach the 
.greatest importance to. the implementation of tbe recommendations accept-
ed by Govemrnent They would, therefore, urge that Govemment should 

keep a close watch so as to ensure expeditions implementation of the 
recommendations accepted by them In cases where it is not possible 
to implement the. recommendation in letter .and spirit for any reason, 
the matter should be reported to the Cocmmittee in time with reasons for non-
implemenlation. 

1.19. 'Ibe Committee would also like to draw attention to their com-
ments made in respect of fhe replies of Government to recommendations at 
Serial Nos. 3, 4 SlId 13 (Chapter JI). They desire that Government should 

take action in pursuance thereof and furnish the requisite infonnation to the 
Committel', where specifically caned for. 

1.Z0. The Committee also desire that final replies in res~t of the re-
cOllUDeDdations contained in Chapter V of this Report may be furnished to 
the Committee expeditiously. 



CHAPrER 11 

RECOMMENDA noNS WHICH HAVE BEEN ACCEPTED BY 
GOVSRNMENT. • 

:~ticNI- (Serial. Nq. J, ..... Ne. ldS) 
The Committee note that a sum of Rs. 17.03 crorea was provided upto 

the end of the Fourth Five Year Plan for the developmeat of powerJoom- , 
industry, out of whicb only a sum of Rs. 7.26 crores was actually spent. 
The Committee regret that only a meagre amount was provided in all 
the fout' five Year Plans and three Annual Plans for the development of 
powerloom ind~stry and not even 50 per cent of that amount was actually 
spent. The Committeefurtber note that this trend srill continues as in 
the Fifth Plan periexi also out of a sum of 'Rs. 3.5 crores provided, only 
a sum of Rs. 1 crore has been utilised so far. The Committee regret that 
while there is great need for the development of the powerloom industry 
on sound lines by providing adequate processing facilities and technical 
assistance etc. the meagre amounts provided were not even utilised for the 
purpose for which these were meant but were diverted to other items. The 
Committee cannot but reach the condusion that the need for putting the 
powerloom industry on a sound footing by providing ~t adequate process-
ing and other facilities and technical assistance etc., was not realised with 
the result that the growth of the industry has been lopsided. The Com-
mittee hope that at least now the Government will ensure that thoprovi-
sions made for the powerloom industry will be fully u.tilised and necessary , 
facilities for the working of the industry provided. The Committee recom-
mend that Govt. should in the first instance identify the facilities to be 
provided in the order of importance and requirements and then formulate a 
time bound prosramme for provjding these facilities. 

Reply of GO'tenuDeAt 

Development of powerlooms sector forms part of the village and small 
scale sectors industries plan of the State Govts., for which block grants 
and loans are provided by the Govt. Since these funds are not related 
to any specific sector, the State Oovts., have the flexibility in fixing their 
own priority. Because of this, the financial allocation tor the de,'elopment 
of powerloom sector in many States was meagre. Tho new Textile Policy 
of the Govt., also lays down that Government would encourage the power-
loorm in tbe decentralise<! sector to compete effectively with mills. Por 
this purpose reasonable facilities would be made available as would be 
required for making them run on sound and efficient lines. In the light 

• 
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of this, Government, would be initiating necessary follow up action very 
'Soon. 

[Ministry of I.D's., O.M. No. lOll /78-CP, dated the 28-10-78.] 

COillments of tile .eo..aiUee . 
Please see comments ........ para 1.8 to (1.10 (Chapter I) 

RecoeN II ....... (8erW Ne. 4, ... Nos. 1.30 a 1.31) 
The Committee note that Government had appointed a Powerloom 

Enquiry Committee under the Chairmansb~ of Shri Asoka Mehta in 
January, 1963 to examine the various aspects and problems of powerloont 
industry and that Committee had submitted its report in May, 1964. The 
Committee further note that in its Report, that Committ~ had made a 
nwuber of useful recommendations like supply of yam, provisions of pre-
weaving and ProcesIIing facUities, provision of working finance, marketing 
facilities, scheme for the conversion of Handloom into powerlooms etc. 
11he Committee, however, regret to note that after more than twelve years 
of the submission of the report by the Powerloorn Enquiry Committee, the 
powerloom industry is still facing the same prdbtems like absence of pro-
visiOil of adequate finance, processing facilities, marketing arrangements 
etc. The Committee have no doubt that if the various recommendations 
made by the Powerloom Enquiry Committee had been implemented by the 
Govt. in letter and spirit, the powerloom industry in the country would 
have been in a much happier position and would have been functioning on 
"SOund Jines. The Committee note that after the submission of the report 
by the Powerloom Enquiry Committee in 1964, no comprehensive study 
of the role and funerions of the Powertoom Industry has been made and 
only a working Group on Handlooms and Powerloorns was appointed 
in 1972 which sUbmitted its r~pm In the same year. The Committee 
feel that in view of the important role that the powerloom industry has 
to play in meeting the clothing needs of the cOUJttry and also the various 
problems being faced by the industry, it is necessary that a comprehenl'ive 
study of the powerloom industry may be made at an early date. 

Reply of Government 
State Governments draw their own priorities for development of village 

and small scale indu$tries which include powedooms also. However, 
powerlooms have not been receiving sufficient attention from them so far. 
Now ~bat the role of powerloom industry has been defiaed ao.d fixed in the 
new Textile Policy, the follow up action in providing facilities and credit 
to the p'owerloam sector would be initiated and the State Governments 
WQuld be impressed upon tG. do the same. The recommendation of the 
Estimates Committee fOr a compreheDJi.ve study of the powerloom .industry 
is accepted in principle. 

[Ministry of I.D's, O.M. N(). It/l/78-CP, dated the 28-10-1978.] 
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Co.....eats of the COIIlI8iUee 
.'PIeese .. ~_ .... UII4er para Ne. I.U to 1.14 (Obapter I) 

RecoDII8eDdatIon (Serial No.1, .... No .. 2.10) 
Regarding the loans from nationalised 'hap.kg it has been represented 

that the amount of loans granted is too little, the period of payment is too 
short, the rateqf iaterest charJl'd is vCI'S' high and the ~ for the 
grant of loans is very cumbu$Ome. The Committee would Hkc:tQ point 
out that the purchase and operation of a powerloom require considerable 
amount of capital and if it is desired that the handloom weavers should 
take to powerlooms and operate them in iocreasins numbers it is very 
necessary that they are provided sufficient finance at reasonable rates to 
carry on their business. Th,e Committee feel that the absence of adequate 
credit at reasonable rates is one of the main reasons which 
has resulted in the operation of ,benami powerloom aud disposal of looml 
by the actual powerlooms weavers to rich investers and financien and ec()-
nomic exploitation by master weavers. The CommiUee have separately 
emphasilled the Deed for increase in the cooperative coverage of po~r ... 
looms. The Committee further recommend that as powerJooms are a small 
scale industry providing employment to lakhs of weavers and ensure thom a 
minimum living wage, Government may impress upon nationalised banb 
the desirability of granting loans to powerlool1l sector at reasonable terms 
and also to simplify the procedure for grant of such loans . 

.It.yal~ 

In view of the new Textile Policy, the que9tic.'m (jf providing loans for 
installation and establishment of new powerlooms does not arise. How-
ever. for operation of the existing authorised powerlooms the requiremeftt 
of working capital wi\] have to be met by financial institetions. The Dalinna-
Jised banks will be impressed upon to grant working capital loaDS to the 
powerloom sector on reasonable terms ancdalso to simplify the "r0ct8s' 
for grant of SQcb loans. 

[Ministry of I.D's, O.M. No. l0/1/718-CP, dated the 28-10-1918.1 
Reco,mnaeudation (Serial No.8, Para No.2. t t) 

The Committee further note that a number of State Govts., have set-
up powerlool\l Corporations to help up the growth of powerloom industry 
in these states. The Committee recommend that these powerloom Cor-
porations may either on their own or through the agency of other financial 
institutions, nationalised banks, regional rural banks etc. arrange to give 
Joans of requisite amounts to genuine powerJooms owners on reasonable 
terms. 

Reply of Govemment 
The question of growth of powerloom industry by orgamstng powcr-

100m corpOtatioos does not.· arise in the light of the new Textile Policy 
which docs not envisage any growth in· powerloom sector. However, for 



8 

efficient nad profitable operation of existing authorised powerlooms it wouid 
be suggested to the State Government that existing powerloom Corporations 
should provide working capital resources on rea&Ollable terms as w~U as 
technical guidance to these authorised powerJooms. 

[Ministry of I.D's, O.M. No. lO/1/18..cP, dated the 28 .. 10 .. 1978.] 

a.eo.'Ae'Idid. (Serial Ne. 9, ..... NOs. l.U ... 2.23) 
The Committee note that one of the handicaps suffered by the power .. 

]oom industry is the absence of any technical assistance or guidance by the 
Government, with the result that the Powerloom Industry is still engaged 
in, the production of traditional items like mulls, gada, etc. TIle Commit .. 
tee regret to note that although the need for providing technical assistance 
to the powerloom industry had been emphasiSed by the Working Group 
on Uandloom and Powcrloom Industry as early as in 1972, no steps have. 
so far been ·taken in providing this technical assistance and even the Power .. 
100m C',orporations set up in the States have by and large .not undertaken 
any research ·and development work for helping the powerloom industry~ 

The Committee fail to understand this apathy on the part' of the Govt. to 
assist an industry which is meeting the clothing needs of a considerable 
section of people in the country. The Committee feel that in the present 
stage when fashions and designs are changing fast, no industry can sur-
vive long until and unless it adjusts itself to the changing fashions and 
designs and keep its production in line with the consumers' preference. 

The Committee note that GbVt. have at long last decided to set-up 
four technical servjce centres for the powerloom industry and that the 
technical service centres are being set-up for the industry at Malcgaon in 
Maharashtra and in 24-Parganas. as decision has yet to be taken about 
the location of the remaining two service centres. 

The Committee feel that these research centres should have close 
links, with other technical and research institutions so as to provide the 
latest in textile technology which is relevant to the powerloom sector. 
There should be an in Ibuilt arrangement iri the centre for extentlion work 
so that their pcnormance will be adJudged by \he extent aad value of the 
service that they may render to the powedoom industry. In particular 
the centre may devote themselves to providing attractive designs including 
blends of additional and man .. made yams so as to irrcrease the unit value 
and marketability of the products. The centr~ may also take a lead in 
evolving and establishiag on the ground any facility for dyeing, processing, 
finishing etc. which would help the powerloom sector to improve the 
quality and marketability of their products. 

Reply of Government 
It is agreed that in the context of change in fashion and design, power-

100m industry .<:annot survive unless it 1ceepsin line with the consumer pre-
f«ences. Two service centres, one each at Malegaon .and Calcutta have. 
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already ,been set up. Feur additional centres are pl8Dlled for in. the current 
year. In the ligbt of. the new· textile policy which also' einpha:dses the 
need forprovid. such service to powerloolll industry it is :expected that 
a more substantial programme will ~ approved in th,e .. subse9nen~ years. 
The suggeStion regarding developmeJit; deSign,' blend etc. 'Wilt' be n6ted for 
guidance of the Service centres. Recently four additiOilal.powcdoom ser-
vice centres have been sanctioned for the States of Madhya Pradesh, Uttar 
Pradesh, Rajastht\.&Bibar .. 

[Miftistry of I.D's, O.M. No. 10/1j718-CP, dated the 28-10-1978.] 

Recommencladoa (Serial No. 10, Para NQs. 1.31 It 2.31) 

The Committee note that the Marathwada Development Corporation 
has taken up the implementation of integrated Powerloom project and _ for 
the implementation of the project, the O:>rporation has promoted an asso-
ciated company namely, Textile Corporation of MaratbWada Ltd., The 
Committee are ,glad to note that this Corporation bas managed, t:hefunc-
tioning of the powerlooms in such a way that all facUities _right 'from the 
production of yam to tlJe processing, finishing and marketing have been 
provided by the Corporation with the result that not only powerlooms under 
the Corporation have been atD/ •• opwate in )u'economical way and mar-
ket all of its products but have even been able to export considerable quan-
tity,of itspt-oduct. The Committee are impressed by the integrated ap-
proach which takes care not only of inputs by running its own spinning 
mills, but also of atranging the necessary capital for the poweriC?Om co-
operative societies and taking care of the marketing problems..' -

The Committee note that though the a\lel'a'ge take~ 'eMtUng of 
a weaver has been varying from society to society, in the case of Nanded 
it has reached an'lalpr_'e ~reof •. '208,1Jer -month pet shift for two 
100ms. The Committee fee1 that these are some of the important featqres 
which merit clbset study by the Central Govt .• not only witli avle\v '. to 
lay a helping hand, but also to evolve a model set-up wltich can' be 
commended to othj,r state aut'horltles for emwation and implementation. 
The Omlmittee would like to be informed in some detail of the action 
taken in pursuance of .t!iis recommendation. 

. , -~lVJt:) .. 

-,' .....,. of .(110 ......... 
t .' ~ ,,' " 

A ~.,_udy of the working of ~ DeYCM"Inaclll. 
CorporatiOlr in·.,fCiSI*t ,01 _ powetIooms will 1)0 .. 'by tiIoT.'" 0.." 
missioDeJ._ ,,,- ~ioa.ed: --earlier -ill 'eur reply 19"itena -1»1. _ .. ' 
mentioned in these two paragraphs will be taken .,.,..Ii.' .... ,,,,.. 
conducting compreheD$ive study of powcrloom industry. This atudy wW 
3411 LS-2. 
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also SI,J&jt;$~ ~tb«" pJ~ of ~t;iOD (or, c1ticltn aud Pe..-r :of' _ (If I 

pow~lQOnlS with a view to incr~e ~ e~ .cd pPw~Il1) opetators. 
[Ministl'ylof LD' • O.M.J No'. 1(}/1J7I8-CP; dat«1 tl:ie 2S rQ~1978.] , 

Rec~odatiOll (Serial NO. iJ, P., . 1.39 &. 2.48)' 

. The C6tiiJ¢fttd dote fuatat preselit tl'le P'owerloom Iridustry is produc~ 
ing vb1:y little c{uantlty 6f c10ili With synthetic yarn. 1;'1ie Committe~ feel 
that as the modem trend in the market is towards the e of doth wltli 
syntheti~ yam and ~ blends, there is a gttA pottntiiU fot !tie produc-
tioo. of cloth with synthetic yam and mixed blends in the poweHoom 
sector. 

The Committee have~ecommeJ;l.ded that the service. cen.tr~ s)J.ould in 
pa,rt1cular help the powerloo"1ll irldu$tty in talPng to manufac~ure of cloth 
ba$ed on blended yam that is, traditional yarn with man-made yarD,. The 
COll;l.mittee have ijp dQubt that Government would ell$ute !pat the requisite 
yams are made available tp. the powerlooms in the reqq.isite quan.tity on 
an J'Ssured '6asi,~ P.a{ticulari>" when tne Indian Petr~Cbem;ica1s Md., plant 
for procf'uctjon of synthetic material is gojng on storerun, 

• 
" 

Decentralised powerk>om sector is progfessively using blended and 
synthetic yar:t\s. This sector is Il,OW producing over 1,000 millio)), metres 
of fabrics produced from. staple yam/man-made fibre yamS. In order to 
ensure adequa~ lWailaPility of synthetic yarn tQ powedoom. Government 
has Iiberalised its import policy for these yarns. 

(Ministty' f Jl.D's, O.M. No. 1O/1/718:..cP, dated, 28-10-1978.] 

The Co~ittee feel tl\.at it is not so much the lacllnae in the law but 
laxlty ' jn enfQICement that' is responsible fQt the growth of unauthorised 
~).ooms. , J;bey; note. qiai' at pre ent I~e powers to GPec~ ~c growth of 
unauthorisc;d po:we.r100IllS have been .d~eg~te~ to ,h, ,State Gover~.ment . 
They would like the Central GovelllDl,e.qt tQ, uxwel\~ up,op, t?e tat~ Gov-
ernments and other State agencies the need to activise their enforcement 
machineries to keep a constant vigil on tbe powerlooms and take all 
measures recommended by • n Handlooms and Power-
looms (1972), like prosecution, cutting of power connections etc., to check 
iii ' I • pbwarl~. '1'beI COWnbitt6e fr t tfta 'by more 

are eo:cles excise aut:hbrl\· . an l t : !til: of,' 
t6 Wee . . tf BOatas it shOUld '~ fbI h e s~ of 

uWeftiUJdiiMI . ~ '1 It r' ,." *~~. 
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Necessary action in tbis ,regard will be initia.ted \U1d State Ouvernm n 
wlll be addre seq to ep.force thyse regulatio:n strictly. 

[Mint try Of .D' O.M. No. lO/1/78..cP dat~ the 28· 0-1 ~)7g] 

Comments of the Committee 

Please see comments under para No . 1.15 to 1.17 (Chapter 1) 

. 14 " • 3.20) 

The 'Committee further recommend that the staff of the office of the 
"Textile CommissJoner sho'uld also pay surprise visit {o the po~e~'loom, 
clu teJ;'S in tbe country and <:on(,iuct sutprise checks to deteyt un3utllbrised 
]X>werlooms and bring these ca e to th:~ notice of appropriate authorities 
for ncces ary action. Moreover, Government shoUld widely publicise their 
-pOlicy regarding unautbori cd power! oms so that unscrupu10u element 
in tlie country may not be etlcouraged to in tall pbwerlooms in an unautho-
rised manner in the hope that these would I1;e regularised subseqll~ently. 

Repljl of ~vemment 

The Government deci ion regarding prevention' of growth of tbe, un-
authofised powerlooms has been announced alld fll~er necessary action is 
'Being talea Further surprise checks WUl be condu ed and 1 steps takefl' 
10 'implemerlt the decision of the Gov mmen.t. 

, . 
TMinistry of I.D's O.M. No. 10/1/78~CP dated the 28 LO~1978] 

0. 6, • 3.3'7) 
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to set-up processing houses iD,aU the areas ~~ powerlooms are concen-
trated so that the weavers may be able to avail of the facilities and get 
economic prices for their products. Efforts should be made to set-up the 
fa<Cilities in the cooperittive sector as far 8S possible, but these facilities 
should be afti1l11ble to all weavers, lower fees being oharged' from weavers 
in the cooperative fold. 

Reply of Government 

The recommendation for setting up processing houses for powerlooms 
in areas where: powerlooms are concentrated, is accepted' by Government in 
principle. This recommendation is in line with recommendations of the 
Working Group on Handlooms and Powerlooms which bas suggested 
setting up of two such processing houses between 1978-80. They have 
recommended three more units to be established between the years 1981-
83. Since the primary responsibility for developmeBt of powerlooms sector 
is with the States, the Central Government will bring the recommenda-
tion to their notice as well and impress upon them to draw up schemes for 
setting up of processing houses. 

[Ministry of I.D's O.M. No. 10/1/78-CP dated the 28-10-1978) 

RecommendatiOIl (Serial No. 17, Para No. 3.38) 

The Committee note that the Textile Corporation of Marathwada 
(llEXCOM) has provided processing facilities to weavers, under their 
charge by setting up a separate processing houses. Two such processing 
houses have also been set up in the cooperative sector at Ichalkaranji for 
the benefit of powerloom weavers there and these processing houses are 
working satisfactorily. The Committee recommend that the working of 
these processing houses should be evaluated and improyanents mt,dc when 
necessary. The resu.Jts of the evalution together with ~ther details may be 
circulated to the Powerloom Corporations and cooperatives in other States 
for their guidance. The Committee further recommend that loans at con-
cessional rates and liberalised terms should also be given by nationalised 
banks and State Powerloom Corporations etc. to the cooperatives for 
setting up similar processing houses in their areas. 

Reply of Gofer_at 

A tecbno-economy study of the working of the (TEXCOM) and the 
processing houses in operation in Ichalkaranji will be un.dertakea. The 
suggestion relating to concessionl rates of interest and libera1ised finance 
will be further gone in~ when the comprehensive stuc:ly of the powerloom 
industry, as indicated earlier in our reply to item 1.t3 is un4ortaken. ~ 
while financial institutioos will be impressed upon to provide workiAg 
capital finance, to powertooms at reasonable terma. 

(Minilby of I.~~ 0.". No. lO/l/7PrCP • ....., tile 28:..10.1971 .. 1 
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R ...... 'n~ ·(SeriaI No. 18, ·Para Nos. 3.45 .... 3.46) . 

the Commit~ ,note ;that only a negligible pcrcc:ntage Of powcrloom in 
the country are covered by the cooperatives. Most of 'the powerloom 
weavers are either working as wage earners for outside owners or are de-
pendent upon the master weavers for their Sbpply ot inputs ]ike yarn, 
finance and for the marketing of their products. T~ Committee feel that 
in order to effect any perceptible improvement in the economic lot of the 
powerloom weavers, it is imperative that those weavers are eD<.'OUragcd to 
form their own cooperatives so that they can be saved from exploitation 
by outside owners etc. 

The Committee feel that the main reason for the reluctance on the part 
of powerloom weavers to become members of these cooperatives is that 
sufficient incentives/concessions are not available to them after becoming 
the members of the cooperatives. However. the rules and regulations for 
cooperatives are cumbersome. Even the finance available to the members 
of power)oom cooperatives from the Reserve Bank of India is not given at 
the concess~onal rates as in the case of handloom cooperatives. The Com-
mittee, therefore. recommend that Government should grant concessions/ 
incentives like provision of assured supply of yam grant of finances at con-
cessionaJ rates and assured, marketing facilities to these cooperatives and 
also arrange processing facilities e!c., so as to encourage the powerloom 
weavers to become members of these cooperatives. The rules of their 
working should also be simplified. The Committee further recommend 
that Government should prepare a time-bound progranune fixing yearly 
targets for increasing cooperative coverage of the powerloom weavers. The 
achievements against these targets should be regularly watched and correc-
tjve measures taken in time, wherever the progress is not found to be 
satisfactory . 

Reply of Govenunent 

The recommendation regarding the cooperativisation of tbe powerloom 
sector is accepted in principle by the Government. Since the mnjor role in 
this context has to be played by the Slate Governments, States will be duly 
impressed upon for evolving a time bound programme. As a result of the 
'Study of the powerloom industry as indicated in reply to item J .31, the 
programme of covering the entire powerlooms sector by cooperatives as 
well as making them more effective will be gone into detail. 

[Ministry of I.D's, O.M. No. lO/l/?S-CP, dated the 28-10-1978.] 
Reco ....... datioa (Serial No~ 19, Para No. 3.47) 

The Committee further Dote that another· reason for the weavers not 
becoming ~ memben of these cooperatives is that most of these coopera-
tives do not have qualified staff with tbe result that the work of these co-
operatives is not property managed. The Committee recommend that 
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training taPljties In the offi~s ~"oL .tbc p:c..... weDver~ 
societies 'shoUld be arranged in Vaikunthalal Mehta Institute and similar-
o~ .t1'IiDiag institute so 88 to make 1hemfully acquainted with the 
fllDCtiQftiqg of theae cC!IOpCraUvessocieties . 

..., of GoYenlllalt 

This suggestion will be forwarded to the State Governments and the 
various powerloom Associations with a request that they may initiate steps 
to avail of the facilities with Vaikunthalal Mehta Institute Poona for train-
ing of their office bearers. 

[Ministry of I.D's., O.M. No. 10/1/76-CP, dated the 28-10-1978.J 

ReeommeNlation (Serial No. 20, Para No. 3.48) 

It has been brought to the 'nOtice of the Committee that the cooperative 
movement at Ichalkaranji in Maharashtra has been organised in such a 
manner that weavers arc able to get all the facilities 'from the supply of 
yam to the processing and mark-eting facilities etc., tmd the cooperative 
societies there own spinning mills, processing houses etc. The Committee 
feel that this experience should be closely studied and the result of stutiy 
circulated to other areas so that weavers there may benefit from this-
experience. 

Reply of Govennneat 

The study in this regard will be undertaken and the results of the study 
will be brought to the notice of the Powerloom industry at large~ 

[Ministry of I.D's., O.M. No. 10/1 /76-CP, dated the 28-10-1978.J 

Recommendation (Serial No. 22, Para No. 3.60) 

The Committee note that the powerloom weavers in the country are still 
producing the same trad4tionaJ items and in most cases, the podUCt5 are. not 
oriented to the con8l1mers demands. As fashions are changing fast, it is 
necessaty that products of the powerJooms industry keep pace with the 
chaaging demands of the consumers. The Committee, therefore, recom-
mend that the State Powerloom Corporations should evolve mechanism for 
conducting regular market researeh and intelligence to stu4y the latest 
changes in consumers demands and designs and keep the powerloom 
weave" informed of the same so that production may be in keeping with 
the consumers demands. 

Refly of QWenuaene 

This Will be rec()nun~Il(led to the .State Qovernments, so that ~ecessaEY 
iD;strUctions may be issued to th~· Powerloo~ Corpor(ltiona andPo.erloom 
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Associations to undertake market research and collect martet intelligence 
with a view to realign production programmes to suit changing trends of 
consumptic:n 

{Ministr.y ~ I.O's., O.~.J~o. ~{)/.lI7.8-CP. ~ the 2:8-1~1978.] 

Rec:ommenclatioa (Serial No. 23, hn No. 3.61) 

The CbUldlittle note1hat ·(jov&nment _eah:MI,· dlltdltl' to set-up 
four we~vers service centres for the powcdQOm 4t4U$tJ'Y. ne,. Committee 
recommen4 that ~ weavers Socvice Centres aho\lld t.Ilke .cou~~d 
measures to evolve new and attractive designs and latest v~eties of fabrica 
particularly of blended YIl1D- and make arr8QgeD;1mts to p~ on· the same 
to powerloom weavers so tqat these weavers may ~ ab~ to k~p ,pa~ with 
the latest changes in deii,gns etc. . 

Reply of GMem .... 
These suggestions have been .noted for . guidanee .by the Textile Com,. 

missioner. . j' 

[Ministry of 1.0's., O.M. No. 10/1/78-CP, dated the 28-10-1978.] 



CHAPTER III 

RECOMMENDATIONS WHICH THE COMMITIEE DO NOT 
DESIRE TO PURSUE IN VrEW OF GOVERNMENT'S REPLY 

, , t 

II.- mad.1oa (Serial No, 1, hra Nos. 1.9 to 1.11) 

The Committee note that the Powerloom Industry has come to occupy 
an important· place in the economy of the country. The nUmber of autho-
rised power100ms is understood to be 3,47,587 consisting of 2,11,091 
authorised cotton power1ooms and 1,36,488 artsilk powerloorns. The 
powedoom sector produces about 1800 million metres of cloth out of a 
total cloth production of 8,200 million metres. The history of the power-
loom industry in the country. is as old as the organised mill industry and 
the growth of the industry has been quite rapid and phenomenal in recent 
years. Government have. however, not yet taken a final decision regarding 
the role of the powerloom industry in meeting the clothing needs of the 
country. 

The Committee further note that diverse views have been expressed 
about the role of powerloom industry in the country. While the repre-
sentatives of the handJoom industry have stated that the powerloum sector 
is only a surreptitious projection of the mill sector with a view to escape 
fiscal duties etc., and is harming the interests of handJoom sector by pro-
ducing items otherwise reserved for handloom industry, the representatives 
of the powerloom industry have claimed that they are competing with the 
organised mill sector only and not with the handlooms sector and are 
serving the common people of the country by providing them chellper cloth 
as compared to the products of the mill industry. 

The Committee would like to point out that the powerloom sector has 
come to occupy an important place in the economy of the country and its 
importance in meeting the clothing needs of the masses cannot be mini-
mised. Moreover, in view of the fact that power supply is fast spreading 
to the countryaide and the sons of the weavers arc !being increasingly 
attracted to the powerloom sector as it provides an intermediate technology 
with prospects of less burdensome aDd dreary life and a better living wage, 
it is evident that the powerloom industry is likdy to grow in the yean to 
come. It has however, to be ensured that this growth of the powerloom 
industry should not be at the cost of the handJoom industry otherwise it 
will lead to greater rural unemployment and problem of large scale migra-
tion of rural population to the industrial areas in search of employment. 

16 
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The CoaIibitt~:<tlMiefore,\feet'lL(thegro9lftf ofthe\power1'dOirf industry 
should be regulated in such a way that it does not ¥nn the inter~r~ of the 
hand1cemindustry. It should be' ensured that powerloom industry does 
not become a "benami" of tbe milt sector but is really developed by the 
conversion of handlOOtm into powerloom by the bandlrom weavers them-
selves. The Committee, therefore, recommend that stringent measures may 
be taken 'to ensure that powerloom sector observe the reservations made 
for the handloom sector and deterrent action shou'ld be taken for any viola-
tion of these orders. Simultaneously, the powerloom sector should be 
encouraged to produce those varieties of cloth which are not being pro-
duced by the handloom sector. Moreover some varieties of cloth which 
are not lbeing produced ,by the handloom sector, may be considered for 
reservation excluSively for the powerloom sector. The Committee have 
separately recommended the formulation of any integrated textile rolicy 
assigning role to the variolfS sectors. The Committee hope tbat while 
defining the role of the powerloom sector, the above factors will be kept in 
view by the Government. 

Reply of GoverDment 

GoVerament have since taken a view on the role of powerloom in the 
new Textile Policy, a statement of which was laid on the Table of Parlia-
ment 'Of 7th August 78 (Appendix n. The major thrust in meeti,ng the 
textile needs 'of the people has to be met by the handloom sector. As per 
tbe Draft Sixth Pian the target for powerloom production is 2,300 million 
metres. The policy does not envisage any expansion in the powerloom 
sector. 

In view of the Textile Policy announced by the Govemmeat the role of 
the various sectors of textiles i.e. Handloom, Powcrlaom, organised mill 
sector has been defined. The primary responsi:bility of clothing the people 
of this country has been assigned to the handioom sector and no expansion 
is being allowed in powedoom and organised mill sectors. 

The present policy does not envisage any growth in the powerfoom sec~ 
tor. Therefore, the question of allowing a regulated growtb of this sector 
does not arise. This has been done primarily with a view to protect and 
encourage the development of handloom sCC10r wbich bas a huge employ-
ment potential. To prevent growth of unauthorised powcrlooms, the 
Government will introduce legislatiOD, if necessary. 

In respect of preventing infringement on handloom ~tor adequate 
powers have been delegated to State Governments. State Governments will 
ODce' epinbe impmsed upon the imperative need to enforce the powers 
with a view to protect handloom sector. 

(Ministry of J;D's. O.M. No. 10/1/78.0», dated the 2J8-10-78] 
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~_ ......... (SerW Ne. 2. "')l,,'A9I"'~ 

The' COllll1uttee f!,ote that Govenunent .. ,llf)t have .~e a'lIIBatj,gs. 
regarding the power:loom indq~try in thecpUQtry. E!t£eD. such b_ iafonaa-
tion as the break-qp of poweclooms located iJl .u:rbaJl, ,iOIQHIrban"anal1lf~ 
areas, ownership of powedooms, iDstalled capaoity.*,is, not available 
with them. The Committee are unable to :appr-=iate why it sbouldnot be 
possible for Government tj.) collect and lIlaillt~ a1l the .r~t informa-
tion regarding locatioo, ownership, installedc.apacity etc. ill le$pect of the 
powerloom industry when ev.eIiY powerloom ow-na- is statutorily Rquircd-to 
obtain permit from the Textile Commissioner for acquisition and instal-
lation of powerlooms and electric connectioDS. This in ,the 'View ·of the Com-
mittee, is a sad commentary on the fWlCtioning of the office of ,the Textile 
I;ommissioner. The Committee are unable to appreciate how Governm(''I1t 
can maintain any control or plan for the regulated growth of the power-
loom industry in the absence of these basic statistics. 

The Committee further note that altho~ the Task Force on Power-
100m in their Report submitted in 1912 had 'recommended that basic re-
cords in r~t of powerloolils in each state and diitrict sHould be prepared, 
no concrete acti~ ~eelDS to have been taken on this r.ecommondatioa 
of the Task Force. " The Committee recommcRd that Gevemm~t may 
immediately eonduct a census of all the power.1oom8 in t8erountry, 
whether .~~sed or unauthorised inwllic;h .aU the .reiovaaJl information 
regarding l~catiol1, o~ership, installed.capadty, .ca~ acnBlly being 
utilised, count and quality of yam utilised etc. type, quality and quantity 
of cloth being manufactured should be collected. Institutional arrangement 
aAoukl be tmde to .keep tIwse stati8tics 'Upto· dttte 110 as' to provide firm an<,f 
raLiabledUa for dlwilion making. . 

.ae,lyef· .e" •• illlillt 
T8 bIsic ,data in respect of' autbMised ~oomsis, avallable With th~ 

Testile Oommisaioat. However, iul'ormation in res~ of unauthoris~d 
pow=looms is not availhlble for obviowI reasons. ' Since un~ertbe new 
~eJtistilig UAa\llhorised pow~ ar~beingregul~,rl$ed itfs "oped 
that upte aate mfoi:ml1!ion "M)u1d he avai1.bl~· wl~ the Te:Jttile Commis.-
sioner after the process Of Teglilartsad'6n. .~. compl~ted. the ri=C()mm~da­
tion. that an immediatecenSU5 of .po~1pom&. in the countty -should be 
O()l\duc:t~, will he taken up far ~deAtion by t$Ae 'Oo~ ,t\fter:1ke-
process' ot regulJris~tl~of e~tiaa .l,I.D~~ ~lootnt -IiSllOomplctai' 
Is envisaged Under the new Textile"P'~. ,,:'.. '" '" ' 
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PI-. .. co.' P .......... I.! .1.70'" _ 

~PI'" ,.. .... (Sct:W NQ.6, ...... ~,~.~ 
The Commiateenote that the powerlOom Weavers 'have been experienc-

ing considerable difficulties in obtaining credit and loan facilities. The 
Committae note that while the htmdlOClm cooperatives are abl~ to get loans· 
at a lower bank rate as the service charges of the cooperative banks are 
subsidised to the extent of 3 per cent, there 'is no such subsidy available 
for the powerloom cooperatives. In fact the powerloom cooperatives set 
the loans at a rate of 1 i per cent above the baAk ratIJ. lbe Conmittee 
are of the view that it is but appropriate that ~uate loans for the power-
loom cooperatives should be made available at tales which Bhwld beC()I1-
siderably lower than the normal bank rate. 

"""·ttI~ 
Coperatives of powerlooms are also eligible to ,et fimuJce under the 

RB.I. scheme at 1 * per cent below bank rate. But inter~stsubsidy i~ not 
admissible for the powerloom cooperative. 

_.waewtdatlo& ·(1erIaI No. 1I,P1IrB Nqt. 3~1', 3.1' .... 3.18) 
The Committee note !Qat every powerloom o~r js required tQ obtain 

a permit from the ThxtileColtlDlissioner for acqui.;ition ~r installation ,of 
powerloom. It is, however, sq.rprising that in spitC' ~ t~ r~gulatQry 
measures, a large number of unauthorised powerlooms have come up in the 
country. Although the Go,VC~~~ bad.~larised unauthorised power~ 
looms twice i.e. in 1955 and 1966, tlte una~~ed WWCriqoms still 
continue to come up and thmr nuinber is estimated to be 60,000 itlcottOD 
powerloom. sector against 2.11 JaJchs authorised looms and 40,000 in non-
cotton sector against 1.36 lakb authorised looms. 

The Committee regret to 1l(Me.. thltaltaoagh ·theEltimates Co1llftl4Wee 
had as early as in 1962, expressed their ~ce~ at the unchecked arowth 
of unauthorised powerlooms .In the country and cozgmented upon the laxity 
in enforcing Central Orders aDd Government in their action taken reply 
had stated that suitable action was being taken to check any further growth 
of the unauthorised powerlooms, tlwproblaa.has not yet been solVed and' 
the RUl~dy of UQauUlQrised ~rlooftls ;conti:naas to edst. : SUbMqUCIutly 
in 1964 the po9leriooms linqlliry ConI:mittee (AshokaMehta COIIlIIlittee) 
had again streised tbe neeafor et.cking 1IIese uaaudlorlted power1Otmts 
and cllutiQa.e4~t,tbe .• pbaeard; jl'OWth ~. flO~. Apn 
altbouah ~ '1972 •. both the Working ~on fHandloomsand Power-
loo~ ~ wQll as . the Task Fo .. oa, ~00JIIB had feOIriIlmemted.lrOng 
measur.es agains~ th~. tm,a~th~ri~d ~'Y~WoDU includinJ" t.llA prosecution 
OftheOMlCll', and tile ~ttoD of such powerlooms, these unauthorised' 
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looms still continue t~ ~r~te· ~,fRe-i,~;.lfll~1 J, seems that an impression 
has gone round that once the powerlooms are set-up, Government will 
ultimataly ~~ fhl8l.- l'IlIe; l'4: ..... ation);tIt; the past I~ occasions, 
have further confirmed this. impression. . Although Government policy is 
-stated to be to ·preventthe'unaUtborised Igto\Jmo(pOwetlooms sector, no 
effective measures.in this regard &Cem to have been taken so far. The 
.committee arc convinced that if the authorities are strict, and keen in pre-
venting theovil of unauthorised powerlooms in the country, they can do 
so effectively because operation of the powerlooms require electricity con-
nections from the local authorities, finance from banks and permits for the 
purchase of these powerlooms etc. 

The Committee express their serious concern at this state of affairs 
where on the one hand no fresh permits are being granted for the installa-
tion of powerlooms even to the existing handJoom weavers on the ground 
that the present capacity of the powerloom industry is considered adequate 
to meet the plan targets aad on the other hand, growth of powerloom in an 
unauthorised manner is going on unchecked. As the products of these un-
authorised powerlooms cannot evidently carry any permit number, it is 
comparatively easier for these powerlooms to violate the reservation orders 
for handloom industry thereby affecting adversely the intereSt of handloom 
weavers. The Committee are whappy at the regularisationm unauthorised 
.powerlooms in the past as instead of preventing th~ growth of this evil, it 
bas given inducement to .breakers of law and provided enco\lragement to 
1be perpetuation of this malpractice. The Committee would like (".JQvern-
-ment to deal with this problem effectively. 

1tepIy of ~ment 
Prevention of the growth of the unauthorisedpowerloom sector has 

not been so far effective because of the primary reason that the enforcement 
and regulation of this se~or has been delegated to the State Governments. 
Due to the varying attitudes of the different State Governments, no 
UIlifonnity in eaforcement has been posdble. 

In the light of the new Textile Policy no growth in powerloom sector 
is visualised at all. However, the same policy provides for regularis8tion 
of all the existing unauthorised powerlooms. 

After this process of regularlsation is completed no further growth. In 
1bis sector has to be allowed. If necessary, the policy envisages legislation 
so that any growth in the powerloom sector is curbed. Government is 
. acti\'dy considering the possibility of investing Textile Commissioner with 
adequate poweni in this context. Further, State Govts., would be impres-
sod upon to see that suitable preventive action is taken. so as to achieve the 
.objectives of the new Textile Policy itll'e8pect of powerloom industry. 

(Ministry of 1.D's O.M. No. 10/117tkCP dated the 28-10-1978] 
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The Committee note that there are no ~rBanised marketing arrangements. 
for the lpowerloom sector and rl(dst~ p&WetJbom weavers are left to them-
selves to arrange marketing of their produ~ts. The. rc,lUlt js that most of 
these weavers are compelled to sell ·their cloth to ni~ter weavers or to' 
organised mill industry and are, nOt able to . get eco~c prices for their-
products. The Committee fee!' that unless and until suitable marketing 
arrangements are made for the powerloom sector, the economic conditions 
of the powerloom weavers will not improve substantiallY. The Committee. 
therefore, recommend that appropriate steps should be taken to encourage 
the sale of rpowerloom products and necessary incentives and assistance for 
the purpose given to them. 

Reply 01 Government 
The comprehensive study of powerloom industry, as referred to in our 

reply to item 1.31, will be expected to suggest positive measures in respect 
of the marketing facilities that the powerloom sector may need. 

[Ministry of I.D's., O.M. No. 10/1/78-CP, dated the 28-10-1978.T 
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CHAPTER V 
RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 

OF OOVE'RNMBNT ARE STn.L A,WAITED 
• 

IlftaNI _.'ell (s.ut. *" 5.1Wa .. II ........ ) 
The Committee note that at present the pdwerlobm industry is being 

lOOked alfter by the office of the Textile Commissionu and tbet'C is no sepa-
rate All India body to look after the interests of the powerloom industry. 
The Committet:.t'&rt.bft ... that III eallly .. _1-8%' '11ft. '~ates Com-
mittee (Second Lok Sabha) had suggested that the question of setting up . 
a Powerloom Board On all InaJa basis might be examined, The powerloom 
Enquiry Committee in their report submitted in 1964 had recommended 
that the All India Handloom BOlUd should be made responsible for the 
implementation of the scheme of converting the 'handlooms into powerlooms 
and also for ensuring thtlt the handlooms and the existing powe .... 
looms maintain and impwve their production. Although the recommen-
dation was accepted by Govemmeitt the proposal for a 10int Board, 
accordina to the report of the Task Force on Powerlooms, "did not find 
favour with either sector", Subsequently the Working Group on Handlooms 
and Powerlooms and the Task Force on Powedooms recommended the 
setting up of a separate orsanisatlon for the powerIoom industry. Tho 
representatives of the powerloom industry have also sugested the settins 
up. of an All India body to look after the powerloom industry. 

The Committee note that Government have not yet taken a decision 
about the setting up of an An India body to look after the powerloom 
industry and they have yet .''tIIke a decisioaftig8rding the role of power-
100m industry .. , Nevetthe1ess, it appears. that powerloom, industry has come 
to stay in the country and is. pla)ling an important role in meeting the cloth 
ing needs of the. masses. The. Committee feel that there is a need to have 
an organisatiOn to ensure the supply of requisite inPl;lts like yam, finance, 
processin'g facilities etc., to IPOwerloom indUstry and also to regulate its 
working on healthy lines. The Committee, therefore, recommend that 
Govt. should examine the desirability of setting up an All-India Powerloom 
Board consisting of among others. representatives of powerloom industrY, 
different Ministries/Departments concerned with the industry and the 
~, ,}),ant 01. !144i" 'I'lU..BetH lIlay perform the same functions in 
respect 01 ~e powerloom industrv as are being perforlll'Ci Mr tl1e All India 
Ha~ Bbard in respect of the handloom industry~· Tn order to main-
tam' CIICIDIdiIlatiolr8ltWeen the hand100m and l dle 'POdlti>m fudaltrJeS and 
to avoid conflict of interests the committee suggest that the Chairma.n and 
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Deputy Chairman of the All India Handloom Board may be nominated as 
members of the proposed All India Powerloom Board and vice-versa. 

",yoti~ 

This issue of setting up ala separate Ali India or~tionto look after 
the powerloom indvstry will be examined in depth after the comprehensive 
study of the poMII'loom iJuJostry is u~*eb',·' as iaclfeated ill oUr reply 
to recommendation No .. 1.31. 

[Ministry of I.D's., O.M. No. lO/1/78-CP, dated the 28-10-1978.] 

The Committee note that at present there are no reservations for the 
powerloom industry. It has been represented to the Committee by a num-
ber of organisations representing the powerloom industry that some items 
of production should be reserved for the powerl<>om sector so that this 
industry may be saved from the competition of the organised mill sector. 
There are a number of items which are .being produced by the. powerloom 
industry and are not being prOduced by the ihandloom industry and hence 
the reservation of these items will in no way harm the interest of the hand-
100m industry. Moreover as reservation of these items for the powerloom 
industry' will offer sufficient scope to' the powerloom industry to concen-
t~ate, on the production' of these items, they may not be tempted to produce 
the items reserved for thehandloom industry in an u~~thorised' manner. The Committee, therefore, recommend that the Government may examine 
the desirability of reserving certain items of production like Khadi drill, 
Dasuti, mills etc., for the powerloom industr~. . i 

Reply' of GoIrer_ • . 

The queStion of reserVing certain items ~xctusively' for the powerloom 
sector will be examined during the compre~sive study to be made. on, the 
powerloom industry, as indicated in our reply to item 1.31 earlier. 

[Ministry of I.D's., O.M. No. lQ/l/18-CP, dILled the 28-1Q..1978.] 

December 20, 1978. 
AgrahaytmQ 29;1900. (Saba)'. 
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APPENDIX I 

copy OF TrutTILE p6LICY:REsOUJriON 

(Vide reply to recommenda.tion at Serial. No.1) 
.', :., " 

:S!AJ;'~!ST._ BY :;rHEMINISW O~ ~pu~n~.Y. IN" THE LOK 
'S~/1V\IYA SASHA ON ~JH AUGUST, .1978 ON TlEXllLE 

POLIcY 

. " Thej~~~le i;",4118try i~ :the oldest and ~e oW"t Unwttan.t.indUltq' in 
}bd~~, ,,~th ~ terms ofe~ployment" and for. Dleetina QDe of .the_es84Qtial 
i~pns~ml'~on.,~~ ,of ,~eJ'e~ple. t)n.1~r:tun~lY. over, tho-ryean,,1lhe per-
~Ormance of this industry has not been satisfactory .. lJ;I. the9,fg8Qiaed.sector, 
productivity has fallen in a larg~ numlx:r, of uqits. The i~ci~ce of sic.k-

•. :ftess 'b~s beenirowing, and the prqgres~ of mO.dernistng obsolete equipment 
has been tardy. The cost of textiles has been rising steadily, while the per 
capita consu111ption of cloth has been falling, 

2. In the less organised and d~entraHsed section of handlooms, kbadi 
.and sericulture, difticulties regarding the supply of yam, suitable 'marketing 
arrangements and siMilar factors have resulted in a less than adequate growth 
rate. Difficulties regarding availability of yarn of reuollabie prices, mar-
~eting prot>lems and competition from the.powerlooms.have Iteeo some of 

',.#C ,~e'~~ons, for this. Production of woo~n.. f~p~:Aas~~' kept up with 
ilie . demand, and. prices have. p,r~:vfiilc;d at.. a very hi&h level. The sericul~ 
tUfe ,iP~ustry .h,s been stagn8ting, despite its enormous potential for 
pfovlditlg gainful omployment. 

3,. The ,bse~ce,.of, c1~ar,cut and ,unarnbigu?U8:, PQlicies relatigg to the 
VariOUs f~ts of this diverse industry, !lnd the faj1urCi to "t de&ite time 
'6bUiid objectives, have bee'n largely responsible for this unbllipPY situation. 
'11\us:-

(i) lobe roles and tasks to be performed by the organised sector, and 
the decentralised sector, have not been clearly defined: 

.. 
(ii) large llIIlounts of public r~urces have b~Jl spe41t on subsidi&-

ing the t~xtile industry, b~t .the subsidies luure largely .faN'owed 
the organised se~tor, deipite th,e, gJ:C8wr nc;ed 10 help ·develop-
ment· of the hall~loolU and unorganised...sectQl'.Inaddition, the 
competition from powerlooms was not regulated; 
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(ill) There has been, a lack of a consistent policy. and the absence of 
a long-term perspective, relating to the use of cotton and syn-
thetic fibres. This has resulted in advantage not being derived 
from tlhe use of low priced synthetic fibres; 

(Iv) the wide tluctuations in the price of cotton, the principal raw 
matet;'i81 for ~ induatry, has had a -serious detrimental effect 
on the textile industry, and cau&ed uncertainties to the growen 
Organisational and policy frameworks for effectively dealing 
with this problem have not been devised; , 

(v) the public sector has had to assume a large role in textile pro-
duction, without any.clear-out policy aims and objectives . 

.4, The achievement of Government's economic and industrial policy 
~uires that this situation of uncertainty, and inconsistent policies, should 
end, and conditions should be created for steady and stable growth for 
1he future. The main objectives which are sought to be achieved by the 
new textile policy are: 

(j) Production and availability of adequate supplies of cloth, of 
acceptable quality and at low prices, fOr the masses; 

(ii) Improved arrangements for the distribution of this cloth to the 
weaker sections of the population; 

(iii) Rapid development of the decentralised sector, including hand-
looms, .Khadi and sericulture and maximisation of employment 
there.by; 

(iv) Harmonious balance between the use of cotton and synthetic 
fibres, ensuring that the incomes, and employment, of cotton 
growers is maximised, and optimum use is made of the poten-
tial for the production of synthetic fibres from the high aro-
matic gas, and naphtha, feed stock available in the country. 

5. The controlled cloth scheme has not proved successful in achieving 
the objective of providing cheap cloth to the weaker sections of the popula-
tion. Although the cloth produced under this scheme is being heavily 
subsidized, the distribution system has not been able to ensure that the 
-benefits reached the weaker sections, particularly, in the rural areas. At 
the same time, the availability of highly su.bsidised mill-made cloth hall 
provided unfair competition to handlooms, and thereby retarded growth ill 
that sector. The system of determining quotas for the production of con-
trolled cloth, on the basis of loom-s1lifts, has thrown a heavier burden on 
the weaker millt, and on the lower value cloth. The losses suffered by the 
weaker mills on account of the poduction of controlled cloth has been one 
of the important contributory causes for their sickness. Exemptions from 
the obligation to produce controlled cloth has had to be given to a large 
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number of textile mills because of sickness, and consequently the availabi-
litY of controlled cloth 'has been falling, and is totally inadequate to meet 
the requirements of the weaker sections of· the population. 

6. Government consider it necessary that the supply of cheap cloth for 
the weaker $ections and the rapid development of the handlooms sector, 
should <be simultaneoU8ly accomplished. It is, therefore, intended that tho 
handloom sector should, to the maximum extent possible, and in the 
shortest period of time, meet the requirements of cloth for the wenker sec-
tions of the population. The sale price of such handloom cloth would b~ 
subsidised to the extent decided upon from time to time, so that the socia1l 
obligation of providing cheap cloth to the weaker sections can be adequat~ 
ly fulfilled. The manufacture of controlled cloth in the organised scetor-
would be phased out over a periOd of time, consistent with the growth of 
production of the required varieties of clOth in the handloom sector. It is. 
proposed to discontinue the present pattern of imposing obligation to pro-
duCe control1ed doth with effect from 1-10-1978. The financial burden, 
now would be borne by the entire textile industry in a manner suitably-
devised to ensure that the bU1'den is distributed equitably. .This form of 
burden sharing would be used to subsidise the sale of controlled cloth from 
the mill and handloom sector initially, and from the handloom sector even-
tually. There would thus be no burden on the public exchequer, conse-
quent to the removal of the obligation to produce controlled cloth. The 
weaker sections of society would also continue to get su:bsidised cloth. Mill 
made contolled cloth would be limited to 400 million square metres, and 
would be produced both by the N.T.C. and private sector mills. After ear-
marking the NTC share of production of controlled cloth, contracts for the 
production of the remaining quantity would be given to private sectOr mills, 
on the basis of competitive bids, and subject to the price not exceeding tho 
cost at which similar doth would be manufactured by the N.T~C. mills. 
NTC will be required to take on the responsibility of meeting any shortfall 
in production by the private sector milts. 

7. The N ationaI Textile Corporation, besides participating in tho 
production of controlled doth would also be assisted in substantially step-
ping up their production, particularly in low-price varieties with the accent. 
on the needs of the common man. Those mills would endeavoUT to reduce .. 
the cost of production and improve the quality of fabrics both by moder-
nizing their equipment and through increased use of cheaper synthetic fibre. 
The distribution system would also he improved so that weaker sections of 
the population, particularly in the rural areas, would be benefited. 

8. A number of important steps would be taken to enable the decen-
tralised and handloom sectors to fulfil the role assigned to them in the 
industrial and employment policies of Government. These measure. 
would be:-
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~ (0. N~iDcce~~. in. \¥,~a~~, ~ty;.;~P)4kt ;ia~~~.,be"alht_iiin 
. 'i. Jfg~~ ~cc!pr. ~:~~rP(l~_"'!~ 
wo~ .bO,Ip,et from)th~~~~ .. ~ ._,)_II.lnin pr0-
duction of the organised sector being limited to that arisina 

from the B1OdcrPisationof lOut~ ilequipalent. "Powcrloom 
capacity would _, not, be ·'aJjowtld .. 1(0; iMRa6e. . ~ation 
would 'be iatroducod to ptCVcplt'the gllOWthrlOf",po\\ferlOoms.· 

(ii) The existing unauthorised powerlooms would be registered and 
regularised, on payment of a deterrent penalty. '.' . 

(iii) After 'the: phasing out ,of. ,the m~ll made. c01ltalled cloth, sublli-
. dies wo1,I1d beallowe.d. only Jor handloo)11 .and.khadLclotb. 

(iv) .~~~ps would, be t~en ito briJ)g io.to Qperatioo adC4Uate 'new 
,pPld1e~e, so ~ to m<:ettheJull 4C$eQd,of the beadJoomilec-

,tor for yam. ,l'heNational :re,atile, Q>poWiOll wllld; ,in 
pat'ticular,give this aspect.prklrity attention, !.and increased 
availability of yarn from the public sector wouldhclp 10 main-
tainceasonable prices. The Handloom units would also be 
registered, and such registered units')"'oukltbe given preference 

. in the supply of yarn. 
(v) The' policy of reserving certain items of cotton textile for the 

handloom sector would be effectively implemented. -Subject 
to this, Government would encOurage the powerlooms id'lhc 
decentralised sector to compete effectively with mills. For this 
purpose, reasonable facilities would' "e made available as 
would be required f()1' making them run Oft sound and efficient 
Jines. . -Yll 

9. The textile industry requires that cotton should be available at 
reasonable prices, and without wide ftuctuations, throughout the year. It 

. isequilly necessary to protect the interests of the faI'DleJl! growing coUon, 
and to save them from exploitation by mlddle ·men. It is; therefore, 
intended that:-

(i) the production of colton would be enhanced through improve-
~ents in yields by the., provision of irrigation facilities and 
other esscnt\al inputs. Tlt.e objective would be to achieve self-
suffi~iency in cotton production; 

(ji) the cotton, growers would be assured of a rC3lionable minimum 
price for their produce. The role of the. Cotton Cl>I'poration 
of India would be expanded, and it would be allowed:to make 
commercial purchases in the market, so that cotton prices do 
not drop below the prescribed minimum. At the same time the 
Cotton Corporation would be required to prevent ~on' prices 
going above a prescribed limit, and far'thii purpose would' bo 
enabled to operate a buffer stock and make sales in the market. 
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'Be buffer stock would be created mainly out of domestic sur-
pluses in comfortable years, and also through imports if 
necessary. . The buffer stock would nO,t be operated either to 
substitute for indigenous cotton production, or to depress the 
return to the growers. The Cotton Corporation would also be 
permitted to take such other steps including exports as to main-
tain cotton prices within the prescribed range; 

(iii) The lise of synthetic fibres woul!! 'at all times be witbout detri-
ment to the interests of cotton growers. 

10. The adequate availability of woollens, and blankets, at reasonable 
price.>, is a matter of considerable imponance, particularly for the ecoo()-
mically weaker sections living in the hilly parts of the country. The past 
difficulties of raw materials would be met by IJ;lore liberal imports of wool 
as well as shoddy and increased use of acrylic. Programmes would be 
undertaken tQ inOfease, mOl:e rapidly. the. domestic wool supply, especially 
of the quality required for garments. The ban on weaving capacity expan-
sion in organised and powerloom sector will not apply to the woollcn sec-
tor. While expansion of machine-made carPets would not, in general, be 
allowed, such expansion would be permitted in the export zones. 

11. The modernisation programme in the organised sector, which is 
~ing implemented with the help of soft-loans, has .made limited progress so 
far. Steps would now be taken to accelerate thc puce of modernisation, 
and a definite time limit would be pre~ribed for the utilisation of tho loans 
by the mills. Particular emphasis would be laid on selective modernisation 
for promoting exports. 

12. The development of sericulture is important ,,"om the point of view 
of providing gainful employment, and additional incomes, to the rural 
population particularly in ~ of the less economically developed States. 
Necessary facilities and assistance would be provided for the promotion of 
sericulture in States which have a potential for this activity. 

13. Research and development work should be strengthened to solve 
the problems facing the textile industry, and particularly those relating to 
handloom and khadi. 

14. Government ,believe that now the nation will, for the first time, have 
an integrated policy frame work: for this vital indmtry and that this is an 
important step' in the fulfilment of its pledge to meet the essential needs of 
the people of our country. 



/ .... :, .. " 
APP£NDIX II 

.( 'lik·lntroduc:tiae'to)I.'Il0p0m) 

AhalYllt or'A'cdaa Mtp byOcWmlmem «*l'1fte .. tttts *eobrt tJf· 'tb~Eatimatel CoauniItc'Je 
.., '(Sbaeh Lft,'81Ibha) 

'I. (; ·'nIrd'n ...... Of'f('col1lllllelldalions • 

II' RecommCl\t!ldonswhif:b IUtve beenac~ed byGOwrntrttiU' (No •. S, 4, 
':1.8,9.10, II, 13. 14. 16, 17. 18,19.20,22 and 2S) 

Numbn • 16 

~/ "ll1j"1IMeito.llj·· .. ti8iilWhicb~t~"do_tlftb .. topulmf in "it\\' 
~,Glwemment'lnpliel (No •. 1,11,6. Iillllldlll) 

IV. 

V. 

,NUmber • .' . . 
,") I ' r 

,lleoomm",dationm'~ct 0{ wh$c;~ rrcplks'ej' Qc\'eu..mc.J\ t 1,* .GOt 
hem aeeepttd by the COIiunittee • . • • '. ' .' • 

,'I' , ;\.1.1 ", • I i I 

Recommendations in n:tpect of which fulfil replirs of GO\ltrr.lI'Il'nt are 
.till awaited (Nos. ~ aDd I~) 

5 

Nil 

,,'Number • !:I 

,1, l'c:rdIlIIlF of lOla! 
.. ,\ ~ld~ '\I~1 I'~ "",,, 1 i.)t:d; 

• GMGIPMRND-Job, II (NS)-'S411 L.S. "iI.,. 1054. 
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